
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

GOVERNMENT OF MANIPUR 

DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS 

(PERSONNEL DIVISION) 

N O T I F I C A T I O N 

Imphal, the 2nd September, 2026 

   

No. APPT-9/1/2025-DP-DP:  In exercise of the powers conferred by Rule 5 (Power to Relax) of the 

Superintending Engineer of the Agriculture /Horticulture & Soil Conservation/CADA Department 

Recruitment Rules, 1992 read with the decision of the State Cabinet in its meeting held on 26.06.2026, 

the Governor of Manipur is pleased to order the relaxation of the provision contained in MPSC Form -8 

of column 11 of the notification No.1/44/91-RR/DP dated 25/02/92 for the post of Superintending 

Engineer of Agriculture /Horticulture & Soil Conservation/CADA Department as one time measure only 

as details below:- 

 
Colum No.11 of MPSC Form - 8” 

One time Relaxation in Recruitment Rules for promotion to the post of Superintendent 
Engineer in in Agriculture /Horticulture & Soil Conservation/CADA Department as below: 

 
Sl. 
No
. 

Name of duty 
post and grade 

Relaxation 
Existing Relaxation as one time measure 

1 Superintendent 
Engineer in in 
Agriculture 
/Horticulture & 
Soil 
Conservation/ 
CADA 
Department 

From Executive 

Engineer in the 

Department of 

CADA/Agriculture/Horti 

& SC processing Degree 

in Engineer or its 

equivalent form a 

recognized Institute with 

6(six) years regular 

Service in the grade. 
 

Promotion From Executive 

Engineer in the Department of 

CADA/Agriculture/Horticulture & SC 

processing Degree in Engineer or its 

equivalent form a recognized Institute 

with 3(three) years regular Service in 

the grade and at least 8 years as regular 

service in Grade A posts. 
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2.  It is also order that the concerned Rules and also standing order/instruction bearing upon the 

subject and which are in force at present shall be deemed to have amended accordingly as one time-

relaxation. 

 

3.  This one-time relaxation shall be valid up to 3 (three) months form the date of publication of this 

Notification in the Official Gazette of Manipur. 

 
 

 

 

 

M.  RABICHANDRA SINGH, 
Under Secretary to the Govt. of Manipur. 
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